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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A_1500/93, Dt. of Order:24-3-94,
Shaik Mahaboob Basha
vesApplicant ' t
US. A o r

1. The Divisional Railwvay Manager,
Vijayavada Division. SC Riys,

2. General Pflanager, SC Rlys, Sec'bad.

3. The Chairman, Railway Board,
Rail Bhavan, Raefi Marg, New DOelhi.

«ssRBspondents
‘Counsel for the Applicant : Shri S.Ramakrishna Rao
Cuunsei for the Respondents : Shri K.,Ramulu, SC for Rlys
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MEMEER  (3)

-

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A) ‘ -
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(Order of the Oivn. Bench passed by
Hon'ble Shri T.C.Reddy, Member (3} ).

This is an application filed under section 19 of

the A.T.Act, 1985, to direct the respondents to appoint

the applicant on compassionate groundgand to pass any
other order or orders that are fit and proper in the cir=-

cumgtances of the case.

Ze The facts giving rise to this O0.A. in brief are as .

follous :-

P AR

One Sri Shaik Abdul Bashir was warking as Pointsman

in 5.C.Rlys, Tarlapadu.in Prakasham District. The said

]

Sri Shaik Abdul Basheer died on 11-6-70 while in Service. Iy

At the time of his death he left behind him his widow and

who -
the applicant herein whfse was only one year old. The

applicantattained majority mr ®E aRkeRe in the year 1968,

’W .
ﬁﬁ;er the applicant attaining majority he put a represen- (™
by e \&w@ek’m.ﬁl—' MMW‘("‘U )
tation on 2-9=88 to provide him suiteble post on compas- -
N

sionate grounds. The said representation was followed by

other representations dt,12-4-30, 29-7-50 and 22=7=91 to-i}nm‘c§g'

theVCDmpatent authogrity.But as there was no response from

-
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the respondents by providing an appeintment to the appli- o
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cant, the applicant has approached this Tribunal for th?
N i 1
relief as already indicated above, = . t

3. This 0.A. has been admitted by this Tribunal as
per orders of the Division Bench on 10-2-34, As per ‘ | k

orders dt.10-2~84 this 0.A, had been ordered to be liste&

~-ewie rwa aanal nearing., Today we have heard
. 3ri S.Ramakrishna Rao, counsel for the applicant and Sri

K.Ramulu, Standing Counsel for the Respondents, :
.
) . =
4 Even though counter of the Respondents not filed
. n. o .
as the material maper before us is sufficient to disposs . e

—

of this O.A., we proceed to dispose of. this Q.A. F‘

W

9¢ It is not in dispute that Sri Shaik Abdul Basheer
while waorking as Pointsman in S.C.Rlys had dieds, It.is
also not in dispute that the applicant is the san of the
sald Sri Shaik Abdul Basheer and was amk aged one year anl§
at the time of death of his father Sri Abdul Basheer. As |
could be seen sven though number of representations made

s L
by the applicant right from 2-5-88 onuards the competent o

_ ' ‘ —

authority very strangely had not taken any decision in
the matter and passed Final orders, In view of this

position it would be fit and @ oper to dispose of this

0.A. by giving appropriate directions.
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Be Hence we direct the Respondents to pass final

orders on the repressntations of the applicant dt,.2-9-88

{
E

29.7-90 and 22=-7-91 in accordence with the rules and
regulations, instructions and orders, If the applicant
continues to be aggfieuad by the final orders passed by

the Respondents it will be open to the applicant to

Z.,}jux—,/\,\ "
approach this Tribunal in accordarnce with law. No order 5

B = | LT

as to costs.

—n 1
(H.RA RA PRASAD) (T .CHANDRASEKHAR REDDY
Member (A) Member (3J) .

24 MAR G4 ?

Dated:24th flarch, 1994, ‘g
Dictated in Open Court, ?
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avl
/ Deputy Registrar(Judl.)

Cepy to:=-
1+ The Oivisienal Railuay Manager, Vijayawada Oivision, S.C.
- Railways, Vijayawada,

2¢ OGeneral Manager, 5.C.Railways, Secunderabad,

. 3! The Chairman, Railwvay Board, Rail Bhavan, Rafi Marg, New Delbw
4., DOne copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hydds ‘
5. 0One copy to 5ri. K.Ramloe, SC for Rlys, CAT, Hyd.

6 One copy to Library, CAT, Hyd. .
7o 0One spare copy.
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IN THE CENIRL sDIINISTRATIVE TRIBJHAL
HYDERS 5.0 BEICH AT HYDERADAD

LTEE HON' ULE MR.\IESDICE V.NEELADRI RAQ
VICE CHAIRMAN -

THE HON'BLE WGORTHI s MEMBER(AD)

o S - THE HON'BLE MR.TCCHANDRASEKIiR REDDY
il‘l . o _ MEMBER( JUDL )
.‘)‘ . o AND

' o ‘éi\%ﬁ‘@i{ I
THE HON'BLE MR. : M(ADMN)

B | ‘ ’ , Dateds g/.;/s/—-1994
- ) . * {’{ i L—-_-_-._— .
WM f;
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[ . in—
| ' .0.A.NO, )Se7 9
- . ! i (17 .
| _ _T.a.No, . (WaPoe )
. , A"dmitted and Interim Directions
R . - Issued.
E
li'. All ed
- . «—TDIsposed of with directions
; ' Di smissed.
, . . ‘ Disnissed as withdrawn.
{0 . ' . , : Dismissed for Default.

[ o - S _' y_e, ted/Ordered.
. Co ' : No order as tO costs 4
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